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HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - C No. - 10415 of 2014

Vijay Pal
..... Petitioner(s)
Versus
State of U.P. and 2 others
..... Respondent(s)
Counsel for Petitioner(s) . Chandra Sekhar Saran, Shiv Kant
Mishra
Counsel for Respondent(s) : Raiv Singh, S.C., Ramendra Pratap
Singh

Chief Justice's Court

HON'BLE ARUN BHANSALI, CHIEF JUSTICE
HON'BLE KSHITIJ SHAILENDRA, J.

1. When the present writ petition came up before this Court, it was
ordered to be connected with Writ-C No. 2825 of 2014.

2. Writ-C No. 2825 of 2014 was listed before a Coordinate Bench on
04.02.2026 when the Court came to the conclusion that it appears that the
cause of action has become stale and the writ petition has been rendered
infructuous by efflux of time and, consequently, the writ petition was
dismissed as infructuous. Further, liberty was granted that in case any
issue survives, application for recalling of the order within six weeks
could be moved.

3. As the present matter apparently is identical to Writ-C No. 2825 of
2014 and, therefore, the same was ordered to be tagged with the said writ
petition and Writ-C No. 2825 of 2014 has been dismissed as infructuous,
reserving the same liberty as granted in Writ-C No. 2825 of 2014, the
present petition is also dismissed as having become infructuous.

(Kshitij Shailendra,J.) (Arun Bhansali,CJ.)
March 12, 2026

RK/AKShukla
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